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" IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

DATE OF DECISION__13/12/1°°3

Mr.Har ibhai Devji Petitioner
Mr +KeKeShah Advocate for the Petitioner(s)
Versus
Union of India & Anre Respondent

Advocate for the Respondent(s)

CORAM :
The Hon’ble Mr. li.2.Fatel s Vice Chairman
The Hon’ble Mr. KeRamamoorthy s Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement { = \ e
- NB
2. To be referred to the Reporter or not ? -

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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MreHaribhai vevji,

C/0e Kiran K.shah,

3, Achalayatan Soce.DiveIII

Near Memnagar fire Station,

Navrangpura, Ahmedabad. : Applicant

(Advocates Mre.KeKesShah)

ver sus

l. Union oi India,
Throughs
The General Manager,
Western Railway,
readquarter Oriiice,
Churchgate, Bombay-400 020.

2. Chief signal Inspector (Construction)
Western Railway, Ahmedabade. : Respondents

(Aavocate: MreNeSeShevde)

ORAL CORDUE
IN
001\0/379/93
Dates13/12/93
Per: Hon'ble Mr.NeB.Fatel ¢ Vice Chairman

MreKeKes5hah states that,the respondents have
cancelled the impugned order oi recovery and hence
the O.Aes has become iniructuous. He is permitteca to
withdraw the O.A. which stands disposed of as withdrawn
without éifjgraer as to costse

(KeRamamoorthy) (NeBeFatel)
Member (A) Vice Chairman

AedeDe
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- v Certified that no further action is required to be taken
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SectionQ}(er/Court Officer Sign. of tiVeéling Assistant.
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